" Ministry of Defencae,

CENTRAL AOMINISTRATIVE TRIBWN AL P RIN CIPAL BENCH
LoPoN0,131/99
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| 0.8.N0.1491/95 D

New Dalhi: this the /7 ~ day of May,1999,
HON 'BLE MR, S, Re ADIGE, VICE CHATRMAN (A)

HON 'BLE MRS, LAKSHNI SWAMIN ATHAN, M BB ER(D)

Jagdish Kumar,
$/o shri Lal chand,

HONOO Rz-7 F’ Sagamur’
P .0.Nangal raya, '
Neu mlhi - 046 . .o....R)pliCant;o%

(pplicant in person)

srsus

through
the Scretary Sh. T.R.Pa rshad

&)Vto of India, South BlOd‘<’
New Delhi g

2. The Director GaheraI(Amy) Lt. Gen.R.Jayasyal,
Medical Servica, 385

L"BlOd(,~ Amy Hqtro’
DHQ PO,

Neh] Delhi v , ceeceo RBSpOh dentse’
O RDER

HON'BLE MRS Re ADIGE, VICE CHALRVAN (g),

foplicant presses C:P:No.131/99 all eging

contumacious disobedience of ‘the Tribmal‘s order dated

16461, 96 in Op No,1491/9s,

2, In 0a No.1491/95 applicant had sought
appointment as S5to re Kee;er « The 0p was disposed o.f‘
by ordsr dated 16,7, 96 with a direction to respondents
to examine the con tents of his rep resentafion dated

S¢ 5, 93§nd dispose of it by a detailed, speaking and

Teasoned ordsr undar in timation to .applicant within 3




-2 -

t
o

months from the date of receipt of a copy of the

ordsr.

3o . Pursuant to the aforesaid order datad 16,1, 96
respondents have passed detailad order dated 184, 96
(bage 8 of C.p.)s

4, lhder the circunstance no causg for
initiating contempt action against respondents
arises and the ,C.P".- is di sni‘ss_ed.'; Notices to

alleged contemnors are discharged,
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( MRS, LAKSHNI SuaMIN.aTHAN ) ( SeR.ADIGE )
: MEMBER(I) VICE CHAIAMAN (n).
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